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1 

Tamil Nacu 

2 

Idukki (4) 

Kottayam (2) 

Quilon (4) 

Trivandrum (2) 

Nilgiri (4) 

Coimbatore (5) 

Periyur (l) 

Madurai (6) 

Tirunavel1i (5) 

Ramanathapuram (3) 

Kanya Kumari (4) 

Goa Goa (3) 

Note:- In the case of Western Ghats Region Taluka is the unit of demarcation. 
The figures indicated in brackets denote the number of TaJukas covered in 
the district nnder the programme. 

Suply of Antenna by ENCL to NTPC 

1521. SHRI HAROOBHAI MEHTA: 
Wi)] the PRIME MINISTER be pleased 
to state: 

(a) whether the Electronic~ Corpora-
tion of India Limited had received an 
order for 4.7 M. Earth Station Antenna 
from National Thermal Power CorlJoration; 
aRd 

(b) the present status of the execution 
of the order ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT~ 

ATOMIC ENERGY, ELECTRONlCS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL): (a) Yes, Sir. 

(b) Antenna System along with Ieed 
and subsystems like pedestal assemblies 
and reflector assemblies are nearly comp-
lete and erection at site win commence 
shortly. 

SupplJ of 4 Character Code System to P&T 
by E.C.I.L. 

1522. SHRI HAROOBHAI MEHTA: 
Will the PRIME MINISTER be pJeased 
to state : 

(a) whether the Electronics Corpora-
tion of India Ltd. was supplying 4-Chara-
cter Code Systems to the P&T Depart-
ment as per specifications drawn by that 
Department; 

(b) whether the system is not now 
being accepted by P&T; and 

(c) if so, reasons for the non-accep-
tance, if any, communicated to the Elec-
tronics Corporation of India Limited? 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIENCE AND TECH-
NOLOGY AND IN THE DEPART-
MENTS OF OCEAN DEVELOPMENT, 
ATOMIC ENERGY, ELECTRONICS 
AND SPACE (SHRI SHIVRAJ V. 
PATIL) : (a) Yes, Sir. 

(b) The Syc;tems have been accepted 
by Department of TelecommunicatIons 
and are in operation. 

(d) Does not aric;e. 

Inclusion of Synonyms Nayak Communit1 
in the List of Scheduled Tribes 

1523. SHRI V. S. KRISHNA IYER : 
Will the Minister of WELFARE be pleas-
ed to state: 

(a) whether GO\l'ernment Qf Karna-
taka have recommended to include- fout 




